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CCENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

oA-741/97
MA-1343/97

New Delhi this the 11th day of July, 1997.

Hon ble pr. Jose p. Verghese. VicewChairman(J)
Hon ble sh. S.P. Biswas, Member(A)

‘Sh. Jagdish chander .,

s/o Sh. prahlad Ral,
R/o D&%, prithvi Raj road,

adarsh Nagar s )
Delhi—33. S e Appllcant

( through sh., T.C. Aggarwal, advocate)

versus

Union of India through
secretary ro Govt. of India,
Deptt. of TeleCommunications,

‘Ministry of Communiocatlons. .

sahchar Bhawahs s 20, Ashoka rRoad,
New Delhi-1. e respondent

(through sh. R.P. Aggarwals advocate)

) DRDER(ORAL)
Hon ble Dr. Jose P. verghese, VicewChairman(J)

The 1earned counsel for the applicant submits
a i e .

that necessary orders have already been jssued and the
same have heen communicated to ‘him. It 1is stated‘that

theipayment of . some interest 3 still outstanding.

" The applicant may make @ representation to the

respondents with respect LO the interest‘portion and
the respondents will pass,apcropriate orders within &
‘reasonable time. T1he remaining claim 1s agreed tO be

sorted out petween the counsel appearinglin this case.

In view of the above terms, this O.A. is
disposed of. No costs.
/}QEZ;VTWﬂsq‘ .
(s.P. Blswas) (Dr. Jose P verghese)
Member(A) ' | Vice—Chairman(J)
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